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8ei Purusutt am,

son of Late S8ahadev Raﬁ, aged abouk
71 yezirsé worked as Ex, Mate@ under
P.W,I/ Pandua, under Bastern Railway,
Howfah Division, Howrah, residing =t
Boinchee Rly, Otr, Coloney, P,0,
Boinchee, P,8, Panduwa, Dist, Hooghly,
Pin, 712134,

voao Appligan%»

-V arsus,,

1, Union of India through the General
Manager, Bastern Railway, Pairlie Place,

17, N,5, Road, Kolkata. 700001,

2, Divisional Railway Mamager,
Bastern Railway, HoOwrah pivision,

Howrah, 711101,

3, Senior Divisionsl Personnel Officer,
Bastern Railway, Howr ah Division,

Howrah, Pin. 711101,

oo e Regpondgnts
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KOLKATA BENCH
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No.O A /350/4?6/ 2018 Date of order: 24.07.2018
Coram : Hon'ble Mr. A. K. Patnaik, Judicial Member
For the applicai“\t : Mr. T.K. Biswas, counsel -
For the responﬂents . Ms. C. Mukherjee, counsel
ORD ER(Oral)

A. K. Patnaik , Judicial Member

This O.A. has been filed by the applicant under Section 19 of the

Administrative Tribunals Act, 1985_seeking the following reliefs:-

“8.(a) An order directing the r W
6" Central Pay Commlss“fn .{ !.‘é fté elease the arrear of pensions
which was not calculated g '\\}'\ lderdtq till to-day;

ngcgo refix the pensions in terms of

(b)  An order directing the\fespend b consider the representation of
the applicant dated 24.5.2017~-Amfexdre A- 5 ) or leave may be granted to
the applicant to file afresh representation agitating all points in the
representation and same may be considered within the specific period;

(¢) To pass any such order or orders as to this Hon'ble Tribunal may -
deem fit and proper.”

2. Heard Mr T.K. Biswas, d. counsel for the applicant and Ms.C. Mukherjee, Id.

counsel for the respondents.

3. WMr TK Biswas, Id. counsel for the applicant submitted that though the
abplicant filed representation to  the Respondent  No.2 ' dated
24.05.2017(Annexure A/S) ventilating his grievances therein, he received no
response to the same tilIAdatAe. Mr. Biswas further submitted that the applicant

would be satisfied for the present if a direction is given to the Respondent No.2

A



i.e. the Divisional Railway Manager, Eastern Railway, Howrah Division, Howrah or
the Respondent No.3 i.e. Senior Divisional Railway Manager, Eastern Railway,
Howrah Division, Howrah to consider and dispose of the representation of the

applicant dated 24.05.2017(Annexure A/5) as per rules within a specific time

frame.

4..  Though no notice has been issued to the respondents, | think it would not

be prejudicial to either of the parties, if the above prayer of the Id. counsel for the

applicant is allowed.

5. Accordingly the Respondent No.2 i.e. the Divisional Railway Manager,
Eastern Railway, Howrah Division, Howrah or the Respondent No.3 i.e. Senior

Divisional Railway Manager, Eastern Rai,I\gNay, Howrah Division, Howrah is directed
((\'\nh rat,.b.\

ion of the applicant dated

e ¢
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: o
24.05.2017(Annexure A/S) by 9 rga oned order as per rules and

régulations'governin'g the field of six weeks from the date of
recéipt of this order and communicate the result to the applicant forthwith. After
such consideration if the grievance of the apﬁlicant is found to be genuine, then
the respondents shall take expeditious steps for granting the consequential

benefits to him within a further period of three months from the date of taking

decision in the matter.

6. it is made clear that | have not gone into the merits of this case and all the
points raised in the representation are kept open for consideration by the

respondent authorities as per rules and regulations governing the field.

7. With the. aforesaid observations and directions, the O.A. is disposed of at

\&j -

the stage of admission itself.



8. As prayed by ld. counsel for the applicant, a copy of this order along with
the paper book be transmitted to the Respondent No.2 and .3 by the Registry
through speed post for which Id. counsel for the ap‘pllicant shall deposit the cost
within a week. A free copy of thi$ order be handed over to Id. counsel for the

respondents Ms. C. Mukherjee who is present and heard in the court.
| .

(A.K. Patnaik-}—""

Judicial Member
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